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LEGISLATIVE ASSEMBLY. 
We, the underaigned, Members of the Select Com-

mittee to which the Bill further to amend the 
Indian Merchant Shipping Act, 1923, for certain 
purposes was referred, have considered the Bill 
and have now the honour to submit tws our Report, 
with the Bill as amended by us annexed thereto. 

2. Olause 2.-We have made a drafting amend-
ment in the definition of " passenger steamer" in 
clause (c). 

Olaus68 24 and 25.--ln proposed new sections 
216B (1), 220' (1) and 2t4M. (4), we have 
inserted words requiring the surveyor to niake his 
inspections at reasonable times. 

In proposed new section 224C (1) and (2) we 
have made drafting amendments in order to keep 
the wording in accordance with the wording of 
section 121 ofthe main Aot. 

Tk 2nd September, 1933. 

C'14U8e 30.-Under the Convent~on, the require-
mentl'! of proposed liedion 242A (1) apply to all 
voyages and not merely to international voyages. 
We have accordingly deleted cert.ain worda whioh 
would so restrict their application. 

3. Some of us are of opiniou that the rules to 
prevent the overcrowding of deck passengers are 
not being st,rictly enforced in all caaes and suggest 
that an inquiry should be held into this matter 
&nd any action taken that may be necessary. 

4. The Bill was published in the Gazette of 
India dated tho '17th December, 1932. 

o. We think that, the Bill has not boen so altered 
us to require re-publica.tion, and we recommend 
that it be passed as now amended. 

J. W. BHORE. 

ABDUL MATIN CHAUDHURY. 

BHA! PARMANAND. 

S. G. JOG. 

GAYA PRASAD SINGH. 

MQHD. AZHAR ALI. 

B. V. JADHAV. 

S. C. MITRA. 

LESLIE HUDSON. 

W AJIHUDDIN. 

A. RAtBMAN. 
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BIT..L 
FvrfIter to amend the Indian Me1'cJw.nt Shi'P'jA,., 

Act, 1923, for certain purposes. 
WBEB:lAS an International Convention for the 

-Safety of Life at Sea was signed in London on the 
Slst day of May, 1929, for promoting safety of 
life at sea by establishing in common agreement 
uniform principles and ruIns direct.ed thereto j 

AND WHEREAS an International Load Line 
Convention was signed in London on the 6th 
day of July, 1930, for promoting safety of life 
and property at sea by establishing in common 
agreement uniform principles and rules with 
regard to the limits to which ships on international 
voyages may be loaded; 

AND WHEBEAS the Government of India by 
its representatives was a signatory to the aaid • 
Conventions i 

AND WHEBBA.S in order to give eftect to the 8aid 
Conventions and in order in certain other respeota 
to make better provision for Merohant Shipping 
it is expedient to amend the Indian Merchant 
Shipping Act, 1923, for the purposes hereinafter XXI ofl-. 
appearing i 

It is hereby enacted as follows ;-
1. (1) This Act may be called the Indian Mfsl'-

Short title and oommen. chant Shipping (Second 
cement. Amendment) Act, 193 . 

(2) This section shall come into force at once : 
the rest of this Act or any section thereof shall 
come into force on such date &8 the Governor 
General in Council may, by notification in the 
Gazette of India, appoint in this behalf. 

I. In section 2 of the Indian Merchant Shipping 
A.aaendment or aeotion Act, 1923 (hereinafter re- XU of lID. 

I. Act; XXI of 1923. ferred to as the said 
Act).-

(a) in clause (.5), for the figures .. 1894-
1921" the figures "1894-1932" shall 
be substituted j 

(6) in olause (6), after the word " servants ., 
the following words shall be added, 
uamely:-

u, but does not include any persons oa 
board the ship either in pursuance of 
the obligation laid ulJon the master to 
carry shipwrecked. distressed or other 
persons, or by reason of any circum-
stance which neither the master nor 
the owner could have prevented or 
forestalled "j 

(c) after clause (6), the following claWJe 
shall be inserted, namely:-

Ie (6A) 'passenger steamer' meaoa a 
~toamship txM'f'pag more than ~welve 
p alll8l1p1'l .... 

J 
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8. For sub-sect jon (1) of section 90 c:If the said 
Amendment of fO(l\'ti.OIl Act, the following sub-

90, Aot XX, IIf lIl23. section shall be substi-
tuted, namely :-

" (1) Every plaCtl in II. Britjsh ship which ia 
occupied by seamen or apprentioea 
engaged under this Act and appropriated 
for their use shall have fo:: each seaman 
or apprentice a space of not loss t~ 
twelve superficial feet and not leu than 
seventy-two cubic feet." 

4. In scction 121 of the said Act, after clause 
Alnendmeut of IMlction (xiii) the followiDg 

121, Aot XXI nf 1923. clauses shall be added, 
namely:-

" (xiv) the times of closing and opening the 
hinged doors, portable plates, side BOUt-
tIes, gangway cargo and coaIip.g ports and 
other openings which are required by 
any rules made under this Act to be 
kept closed during navigation; . 

(xv) a record of all drills and inspeotiolUl re-
quired by any rules made under thia Aot 

• with an explicit record of any defects dis-
closed ; and, if boat-drill is not practU!od 
on board the ship in any week, the reasoDl 
why boat-drill was not practHed in that 
week." 

I. In section 184 of the said Act,-
Amendment of lI8Oti.on 

134,. Act XXI of 1923. 

(a) in clause (b), after the word U equip-
mente U the brackets and word. U (iDa 
cluding life-saving appliances and wirelea-
telegraphy installation)", and after the 
word "engine-driver" the words" ud 
of the wireless telegraphy operators and 
wa ';chers " shall be inserted ; and 

(b) fOl' clause (tl> the following ola1l88 .u.u 
be substituted, namely :-

.. (d) the voyages or olase of T'oyasee on 
which, &8 regarda ooll8truction, ~hi
nery and equipments, the steamship. 
in the surveyor's judgment fltto 
ply;". . 

8. In seotion 139 of the said Act, the word" or " 
at the end of clause (6), 

Amendment of I8OtioD and the whole of olauae 
138, Act XXI of 1923. (0) shall be .omitted • 

.,. After section 139 of the said Aot the folloW'-
!nIerti.on of neW' aeotion iDa section shall be in-

la8A in Act XXI of 1823. .ned, namely :-
U l39!.. (1) The owner or master of a steam-

ship in reapeot 
AlteratioJII in Iteam. of which a oert;i. 

ahipe lubleQuent to fi. te f 
grant. of ciertifloate C& 0 survey 
of luney, and addi. has been granted 
tional aurveya. under this Pa.rt, 

sha.ll, as800DaB possible&fter any altera-
tion is n:ia.de in the ste&mehip'B haU, 
equipmenta Ol' machinery whioh .afteotl 
the efficiency thereof or the sea-worthi-
ness of the 8~ sive w.ritten notiol 
to .uoh ~ .. Governor GeaeraI 
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in Council may direct containing full 
particuJ.rs of the alteration. 

(~) 1£ tIle ownl'r or mastf'f of a steamship 
without reasonable cause, neglects to 
give the notice required by thiB section. 
he shall be liable to a fine which may ex-
tend to five hundred rUptle8. 

(3) If the Governor General in Council has 
reason to believe that since the making 
of the last declaration of survey in l'eI-
pect of a steamship-

(a) any 8uch alteration as aforesaid haa 
been made in the hull, equipment8 or 
machinery of the steamship i Of 

(b) the hull, equipmente or machinery of 
the st.eamship ha.ve 81lstained any 
injury or are otherwise insufficient. 

th(~ Governor General in Council may 
require thtl 8teamship to be again sur-
veyed t(l sueh ext.ent as he may think 
fit, and, if such requirement is not. com-
plied with, may cancel any certificate 
of 8urvey issued under this Part in 
respect of the said &teamship," 

8. Aft.er section 143 of the said Act the following 
1DIerti0n of new section scct.ion shall be inserted. 

JdA In Act XXI of lItD. namely:-
.. l~A. (1) No steamship for whioh a oer-

tificate of SU1'o 
Prohihition of Darriage very is required 

of d&Dpl'01ll oargo. by this Part 
shaD carry &8 ballast or as cargo any 
goods whioh by reason of their nature. 
quantity or tQode of stowage are either 
singly or collectively liable to enda~r 
the lives of the passengers or the safety 
of the ship. 

($) The Governor General in Council may. 
subject to the condition of previous pub-
lication, make rules determining what 
goods are to he oonsidered dangeroua 
goods and prescribing the preca.utions 
which mut he taken in the paokag~ and 
IItowage thereof. 

(3) If goods are carried in any steamship in 
contravention of the provisions of this 
section or of the rules made t,hereunder, 
the owner or ID&8ter shall for each offence 
be liable to a fine which may extend to 
three thousand rupees and the steam-
sbip shall he deemed for the pUrpOlSe of 
section 232 t(l be uJl8afe by reason of 
improper loading." 

8. In section 144 of the said Act,-
Amlllftdment of _tioo 

144.. Act XXI of 1923.; 
(a) in sub-section (1), the words .. atteHted 

by a British Consular Officer at the port 
where the survey was made" shaD be 
omitted; and 

(6) in sub·section (2), the words .. and duJy 
attested by the British Consular Officer 
at that port OJ shan be omitted. 



to. Mter olause (a) or su'b-eeotion(B) of aeotioa 
14tS of the said Act the 

AmeIldment of IICIOtion ti 11 wino Ja hall 1.._ 
146, Aot XXI of 1923. 0 o"--e C U8e S uw 

inserted, namely :--

"(00) declare the requirements as to COIl-
struction, machinery, equipments (includ-
ing lif~saving appli&IlOOB a.nd wireleu 
telegraphy installation) and marking of 
subdivision load lines, which are to be 
fulfilled before a declamtion 'of survey 
may be granted; .. 

It. After section 145 of the said Aot the follow-
lDIertion of new Metion ing section shall be in-

146.\ in Act XXI of 1923. serted, namely :-
"146A. (1) The Governor General in Counoil 

Power of Governo1' may, subject to 
General in Counoil to the condition of 
make rule/! &I t.o aafety previous pubJi-
of life. tio __ l_ ea n, WAlLe 
rnles in respect of steamships for which 
a certificate of survey is required by thia 
Part, ,egulating the provisions to be 
made for the safety of life at 88&. 

(2) In particu.1a.r, and without prejudice to 
the generality of the foregoing power. 
such rules may regulate-

(a) the control of hinged doors, portabl. 
plates, side scuttles, gangway cargo 
and coaling ports and other openings; 

(b) the methods to be adopted and the 
appliances to be carried for the pre-
vention, detection and extinction of 
fire; 

(c) the provision of means of makinl 
signals of distress and the supply of 
lights inextinguishable in water and 
fitted for a.ttachment to life-buoY8 ; 

(d) thl" provision of boats, life-boats, life-
rafts and buoyant apparatus, their 
equipment, and the specificatioM with 
which they shall comply, and the 
marking of these 80 &8 to show the 
dimensions thereof and the number of 
persons that may be carried thereon; 

(e) the manning of boats and life-boat. 
and the qualifications and certificate. 
of life-boat men j 

(f) the provision to be made for musterina 
the passengers and crew and for em-
harking them in the boats and life-
boats (including provision &8 to the 
light.ing of, and as to the means of 
ingress to, and egresa Crom, difteren. 
parts of the ship) ; 

(g) the practising of boat drills; and 
(k) the assignment of specifio duties to 

each member of the crew in the event; 
of an emergency. 

(3) In making a rule under this sectioD the 
Govp.rnor General in Council may d.ireot 
that a breach of it shall be punishable 
with fine which may extend to two 
hundred rupees, and when the broach it 



a continuing breach, with a further fi~ 
which may extend to twenty rupees for 
every day after the first during whio~ 
the breach (',ontinueEI.'· 

18. In Pa.rt IV of the said Act, in the headings 
and elsewhere wherever 

Amendment of Part IV. the exprt'..88ions occur, 
A~.XXl of 1923. for the expl"('Miona 
"native passenger ". •• native passengers to • 

.. &ative passenger ship" and "native pasRenger 
ships ", respectively, the expressions "unberthed 
passenger", "unberthed passengers ", "unberthed 
paSSenger ship" and" llnberthed passenger ships" 
shall be substituted. 

18. In section 147 of the said Act,-
Amendment of sectiol' 

If7, Aot XXI of 1923 
(a) in sub-section (2),-

(i) for clause (a) the following clause shall 
be substituted, namely:-

.. (a) to any steamship not carrying more 
than sixty unberthed passengers; " 
and 

(ii) for clause (b) the following clause shall 
be substituted, namely:-

"(b) to any ship not intended to carry 
unberthed pa.'!sengers to or from any 
port in British India; or" ; and 

(b) in sub-section (.1j, for the words" carrying 
as passengers more than fifteen nativea 
of Asia or Africa" the words "oarrying 
more than fifteen 1m berthed pas~engel'B" 
shall be substituted. and for the worda 
"carrying as passengers more than 
thirty such p!"'rBOIl8" the words "carry~ 
ing more than thirty such passengers" 
shall be substituted. 

14. For clause (1) of section 149 of the said 
Act the following clause 

Amendment of lMIotion shall be substituted 
14t1, Aot XXI of 1928. namely ;_ ' 

"(1) 'unberthed passenger' means 8 pusen-
ger of the age of twelve years or upward. 
for whom no separate accommodation in 
any cabin, Rtattl room or saloon is reserv-
ed ; but it does not inolude either .. 
passenger in att.endance on a pel'llOU 
who is not an unberthed passenger or .. 
ohild under one year of age; and, in 
the eomputation of passenge:r:s for any 
of the purpoSN! of this Part, two persona 
of the age of on(' year or upwards and 
under the age of twelve years shall be 
reckoned as one unberthed passenger ; " 

15. In section 155 of the said Act.-
Amendment of aection 

166, Aot XXI of 1923. 

(a) in claU.'!e (f), for the words "propelled 
principa.lly by steam" the words "pro-
pelled princ.:ipally by machinery" shall 
be substituted; and 

(b) in clause (g), for the words "propelled 
principally by steain" the words 
"propelled principally by machinery" 

IUOJLAD • 
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sbaIl be substituted. ad for the worde 
"steam power" the word .. l)ower .. 
shall be substituted. 

18. In sub-section (1) of seotion 160 of the 
said Act, for the worda 

Amendment of -ooion "unless he is satisfied 
J8O, Aot XXI of 1928.. tha.t the ship has not" 
the worda .. if he has reason t,o believe that the 
lbip baa" shall be 8ubstitutE.>d. 

17. To the proviso to section 177 of the said 
'JlM'"'lment of _tiOD Act the following words 

117, Aot XXI of 11123. shall be added, namely :.-
. "but shall obtain from the certifying officer 

an endorsement on the certificate B 
showing the number of passengers taken 
on board, and the number of passengers 
discharged, at that port or place." 

18. In sub-section (2) of section 179 of the 
said Act, for the word 

Amendment of II8Otion "steam", in both places 
178, Aot XXI of 1923. where it OCCUTH, the w<Jrd 
II machinery" shall be Aubstituted. 

19. In sub-section (1) of section 183 of the 

Amondment of MOtion 
1113, Aot XXI of 11123. 

aubstituted. 

sa.id Act, for the word 
.. steam " . the word 
II machinery " shall be 

10. In Bub-section (1) of section 184 of the 
said Act, the worda 

.Amendment of 8OOtion "from or to any port 
1". Aot XXI of 1923. in British India to or 
from any port in the Red Sea .. shall be omitted. 

81. In sub-section (1) of section 200 of the said 
Act, for the words 

Amend1lllllt of IIOtiaa "propelled principally by 
100. Act XXI of 11123. steam" the words 
.. propelled principally by maehi?ery" sha.ll be 
aubstituted, 8Ild for the words • steam-power" 
tihe word " power" shall be substituted . 
•. In clause (I) Of sub-section (1) of section 213 

-of the said Act, for the 
Ail:aeDdmezat of aectiOD words " steam-power .. 

JlI. Act XXI 0111123. the word " pow<>r" shall 
be aubatituted. -
•. In Part V of the said Act, aft.er the main 
JD.rtj of tion hl:'.ading .. SAFETY .. 

tllA iD Aot ~ ofae;1I23. and before the heading 
" Prf".f.'tmlwn vf OoUi-

.toM " preot'ding section 214, the following section 
Hall be inserted, namely :-

'.' 213A. In this Part the expressions 
• Colmtry to which the 

DefinItion. Intematjons.l Convention 
respecting Load Unes, 1930, applies' 
and • Country to which the Int.erna-
tional Convention for the Safety of 
Life at Sea, 1929, applies', mean-

(i) a country -which ha.s bCE'Jl d(~eJJl.red by 
Order in Council made by Hi!; Majesty 
under seotion 61) or section 37 of the 
Merchant Shipping (Safety and Load 
Line Conventions) Act, 1932,. to have 
ratified or acceded to the Convention 
speciDed in the expreaIion and baa not 
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been so declared to ha~e denounced 
the Convl~ntion i 

(ii) Blly colony or overseas territory of, or 
a.ny protectorate or territory under 
suzera.inty or mandate of 8. COWltry 80 
declared, in respect of which a declara.-
tion under the said section of the said 
Act hI'S been made that the Convention 
IIpecified in the expression bas been 
applied to SllCh oolony, territory or pro-
tectorate, und no declaration bas 'been 
made tha.t the said Convention has 
ceased to apply." 

M. After scction 2Hi of t.he said Act, the follow-
T--"'i of ing heading andaectioDB 
-- on new lICICo h-I} b " d ..... 216A and 216B in sINe iDserte , 
~ XX! of 1923. namely :-

" LiJc-saving A.ppZia~ . 
216A. (1) The Governor General ·iIi Council 

Power of Governor may, 8U?j.ect to 
General ill Council to tho conditIon of 
make ruietJ &A to lif,,- previous puhli-
laving applianl'8S. cation, make 
rules proscribing the life-saving appliances 
to be carried by every British ship 
going to sea from any port in British 
India. 

(2) In making a rule under this section. the 
Governor Genera.l in C01lncil may direot 
that 8. breach of it shan be p~hable 
with fine which may extend to two 
bundred rupees, a.nd, when the breach 
iH a continuing breach, with 8. further 
fiIU! whieh may ext.cnd to twentyrupee8 
fo1' overy dl\ y after the first during whioh 
the breach continues. 

216B. (1) A surveyor appointed under BeC-
tion 129 of this 

1~l8pecti~ of J;lfoviBion Act may at any 
of life-savmg applianoea. • ___ I.,~_ 

f'MlJUfKWfotl t",,,e, 
inspcet any ship for the purpoBe of seeing 
that ~he is properly provided with life-
aa.ving appliances in conformity with the 
rules made under this Act. 

(2) If the said surveyor finds that the ship 
is not so provided he shall give to the 
master or owner notice in writing point-
ing out I;he deficiency, and also pointing 
out whitt in his opinion is requisite to 
remedy the same. 

(3) Every notice so given shall be communi-
cated in the manner directed by the 
Governor General in Council to the 
Chief Officer of Customs of any port at 
which the ship may seek to obtain a 
cleaI'D.nee, and the ship shall be detained 
until a. certificate signed by such 
Sllrveyor is produced' to the eftect that 
tho ship is properly provided with life-
saving appliances in conformity with tho 
said rules. 

(4) Sueh fees may be charged for the grant of 
the certifie8.w referred to in 8ub-section 
(3) as the Governor GeGeral in, Oouncil 
may prescribe." 



S. For the heading 

SuhltituwOQ of DeW 
-.tiona !17-2t4.M '01' 
It!OtioDa J17-2J4, Aut 
XXI 011928. 

8 

to sections 217 to 224-
of the said Act and for 
those sections the follow-
ing headings and sectioDi 
shan be 8Ubstituted, 
namely:-

" Load Lines. 
217. (1) Sections 218 to 224M inclusive (here-
O • . . inafter referred to as • the 

per&tion of pnmIIOJIJI, • • f .. 't.!. P 
l'6latiilg to load linea. prOV1810ns 0 IIWe art 

relating to load lines f) 
shall have effect only from such date as the 
Governor General in Coeneil may, by notification 
in the ~tte of India, appoint in this behalf. 

(2) Notwithstanding the provisions of IUb-sec-
tion (1) the power to make rules conferred by sec-
tion 219 and by sub-section (1) of section 224M 
may be exercised, and a load-lin.e certificate m&f' 
be issued in accordance with the rules made under 
se~tion 219, at any time before such appointed 
date as if the provisions of this Part relating to 
load lines were alreadv in force; and where .. 
load-line certificate is 80 issued in respect of any 
ship. or where before such appointed date .. certi-
ficate granted under section 223 of this Act as in 
force prior to its amendment by the India.n Mer-

o! 193 chant Shipping (Second Amendment) Act, 193 , 
ceases to be in force in respect of any ship, the 
provisions of this Part rela.ting to load lines shall 
be deemed to have come into force with respect to 
such ship as from the date on which the said 
load-line certificate is issued or the said oertificate 
granted under section 22a ceases to be in force, &I 
the case may be. 

218. (1) The provisions of this Part relating to 
Shipe exempt from load lines shan not apply 

provildOlll relating to to-
load li.nell. 

(i) any sailing ship of less than 150 tons grou 
tonnage employed in plying coastwise 
between ports situated in India aDd 
Ceylon; 

(ii) any ship solely engaged in fishiug ; 
(iii) any pleasure yacht. 

(2) The Governor General in Council may, 
on such conditions as he may think fit, exempt 
from the provisions of this Part relating to load 
Iines-

(i) any ship plying between the near neigh-
bouring ports of two or more countries 
if the Governor General in Council and 
the Governments of those countries are 
satisfied that the sheltered nature and 
conditions of the voyages between those 
ports make it unreasonable 01 impracti-
ca.ble to apply to ships so plying the pr0-
visions, of this Part relating to loa.d 
lines ; 

(it.) any ship plying between near neighbour-
ing ports of the same country if the 
Governor General in Council is satiE.fied 
as aforesaid; 

(iii) wooden shiP*' of primitive build if the 
Governor General in Council considetl 
that it would be unreaeonable or impn.o-

'. 
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ticable to I~Pply the sa.id provisions to 
them; 

~w) . any olass of stoomshipa of 1e88 than 150 
tons gross tonnage whioh are employ· 
ed in plying coastwise between ports 
situa.ted in India and Ceylon and do not 
carry oargo. 

219. The Governor General in Counoil may. 
Puwer of Govcnlor 8ubject.to the co.Il(li~ion 

Genera.l in Counoil to of llleV10U8 publicatlon, 
ma.kornlOli &8 to load make rules (hereafter in 
Iinllll. this Act referred to &I 

• the load-line rules ') regulating the survey of 
ships for the purpose of a.ssignment and marking 
of load lines and prescribing the conditions (here-
aft« in this Act referred to as 'the conditions of 
assignment ') OD which load lines may be &88ign. 
00. 

220. (1) No British ship registered in British 
. India, being a ship of 

M&rking of dook hne which the keel was Jaid 
&nd load linDS. 

after the 30th day of 
Juno, 1932, a.nd Dot being exempt from the 
ptovisions of this Part rela.ting to load lines, shall 
proceed to sea. unless-

(i) the ship has beeD surveyed in a.ccordance 
with the load-line rules; 

(ii) the ship complieR with the conditions of 
assignment; 

(iii) the ship is marked on each side with 
It mark (hereafter in this Act referred 
to 8.S a 'deck line ') indicating the posi-
tion of the uppermost complete deck as 
defined by the load-line J;ules, and with 
marks (h(j~eafter in this Act referred to 
as • load hnes ') indicating the severaJ. 
maximum depths to which the ship can 
be safely loaded in various circumstances 
prflllcriiJed by the load-line rules; 

(iv) the deck line and load lines are of the 
description required by the load-line 
rulcs, the deck line is in the position 
required hy those rules, and the load 
lines are of the Dumller required by 
such of those rules as a.re applica.ble to 
the ship; and 

(v) the load lines I.I.ro in the position required 
by such of the load-line rules as are appli-
calJle to the ship. 

(2) No British ship registered in British Indie., 
iJeing a Bhip of which the keel was laid beforo the 
first day of July, 1932, and not being eXllmpt 
from the rrovisions of this l)a.rt relating to load 
lintlS, ahal proceed to sea uulcas-

(i) the ship hl~ been surveyed and marked 
in lu~cordance with ClaUBes (i), (iii) and 
(iv) of Bub-section (1) ; 

(ii) the ship complies witb the conditions of 
assignment in principle and a.lso in detail 
so far IloS, in the opinion of the Governor 
General in Council, is reasonable a.ud 
practicable having regard to the efficiency 
of the protection of opeJ.l.ingH, the guard 
rails, the freeing portt'! awd the metWl.l:i of 

M202LAlJ • 
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acoess to the crew's quarters provided 
by the arrangements, fittings and appli-
ances eDIting 011 the ship a.t the time 
when she is first surveyed under this 
section; aDd 

(iii) the load liDee are either in the position 
required by clause (v) of sub-section 
. (1) or in the position required by the 
tables used by the Board of Trade on the 
31st da.y of Dec1mber, 1006, for fixing 
the position of load linea, subject to 
such modifications of those tables aDd. 
of the application thereof as were in 
force immediately before the lith day of 
July, 19:30. 

(8) If any ship proceeds or attempts to prooeej 
to sea in contravention of this section, the master 
or owner thereof shall for eaoh offence be liable to 
a fine which may extend to one thousand rupees. 

(4) .Ally ~hip attempting to proceed to sea with-
out being surveyed and marked as required 
by this section may he detained until she has 
been so surveyed and marked, and any ship which 
does not comply with the conditions of 888ignment 
to the extent required in her case by this section 
shall be deemed to be unsafe fot the purpose of 
section 232. 

221. (1) A British ship registered in British 
India (not being exempt 

Rubmemon of load line. from· the provisions of 
this Part relating to load 

lines) shall not be 80 loaded as to submerge in 
salt water, when the ship has no list, the apprl)-
priatc load line on each sid~ of the ehip, that is to 
say, the load liIal iDdicatmg or purporting to indi-
cate the maximum depth to which the ship is for 
the time being entitled under the load-line rules 
to be' loaded. 

('> If any such ship is loaded in contravention 
of this section, the owner or master of the ship 
ahall for eaoh.offence be liable to a fine which may 

a extend to one thousand rupees and to such addi-
trional fine, not exceeding the amount hereinafter 
specified, as the Court thinks fit to impose having 
regard to the extent to whioh the earning capacity 
of the ship was, or would have been, increased by 
reason of the submersion. 

(8) The said additional fine shall not exceed One 
thousand rupees for every inch or fraction of an 
inch by which the appropriate load line on each 
side of the ship w&8submerged, or would have been 
submerged if the ship had been in salt water and 
had had no list. 

(4) In any proceedings against an owner or 
mastt:r for a contravention of this section, 
it shall be a good defence to prove that the contra-
vention was due solely to deviation or delay, being 
deviation or delay C&Ulled solely by stress of 
weather or other circumstances which neither the 
JDII8tcr nor the owner nor the charterer (if any) 
,OUJd have prevented or forestalled. 

(S) Without prejudice to any proceedings under 
.. foregoing provisions of thia section, any ship 
wbicll is loaded in fJOJlt.ravention of thia section 
may be detained until_ ceases to be MO loaded. 

, 
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(i) the owner or master of a British ship 
registered in British India, which has 
been marked in accordance with the fore-
going provisions of this Part, fails with-
out reasonable cause to keep the ship 80 

'marked, or 
(ii) any person conceals, removes, alters, de-

faces or obliterat.es, or sutlers any person 
under his control to conceal, remove, 
alter, deface or obliterate any mark 
placed on any such ship in accordance 
with the foregoing prOviaiOll8 of this 
Part, except with the authority of & 
person entitled· under the load-line rules 
to authorise the alteration of the mark or 
except for the purpose of cRcaping cap-
ture by an enemy, 

he shall for each offenoe be liable to a fine which 
may extend to one thousand rupees. 

228. A surveyor authorised in this behalf by 
the Govemor General in 

lllllpection of ~hipol with Council may inspect any 
J'Mp8Clt to load hllell. B . . h sh' . . ntJ8 Ip regJStered 111 
British India for the purpose of sooing that the 
provisions of this Part relating to load lines have 
been complied with and for this purpose may go 
on board the ship at a!l reasonable times and de 
all things neceasary for the proper inspection of 
the ship and may also require the master of the 
ship to supply him with any information which 
it is in the power of the master to supply for 
tha. purpose, including the production of any 
certificate granted under this Part in respect of the 
ship. . 

Oerti(icate8. 
224. (1) Where a British ship registered in 

British India has been 
168U(l of load·line certi. surveyed and marked in 

fioatcs and cft'r.ct. tbel'6Of. accordance with the 
foregoing proviaiODS of 

this Part and complies with the conditioll8 of 
assignment to the extent required in her CaRe by 
those provisions, tht'.re shall be issued to the owner 
of the ship on his application and on payment 
of the prescribed fee-

(i) in the CaRe of a ship of 150 tons gr088 tOll-
nage or upwa.rds which carries cargo or 
passengers, a cp.rtificate to be called ' an 
international load-line certifir.a.te'; and 

(ii) in the case of any other tlhip, a (',ertificate 
to be called • a British India load-line 
certificate '. 

(2) Every such certificate shall be issued either 
by the Govemor General in Councilor by suob 
other person &8 may be authorised in that behalf 
by the Governor General in Council and shan be 
issued in 8uch fonn and manner &8 may be pre-
ICribed by the load-line rules. -

(3) The Govemor GeMral in Council may re-
quest the Government of a country to which the 
Iatanational Convention respecting Load IJnee, 
1930, applies, to ileue .. load·liDe certificate in tho 

a.1 
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form of an internationalload-liue certificate under 
that 'Convention in respect of a British ship ngia-
tered in British India, and a certifioate iB8ued in 
p1l1'l!luanc.e of Buch a request and oontaining a state-
IPent that it has been so issued shall have effect 
for the purposes of this Part as if it had been iBSued 
by the Govemor General in Council. 

(4) Where a load-line certifioate, i'lSu~d in pur-
81lanCtl of this section and for the time being in 
force, is produced in respect of a ship, the ship 
shall, for the purposes of the foregoing provisions 
of this Part, be deemed t.o have been 81U'Veyed as 
required by those ptovisions, Aud, if the deck 
line and load lines on the ship MC of the number 
and description required by the load-line rules 
and the position of the deck line and load lines 
corresponds with the position speoified in the certi-
ficate, the ship shall be deemed to be marked as 
required by those provisions. 

224A. (1) Every load-line certificate issued by 
or lmder the authority of 

Duration, reneW'a) and the Governor General . in 
caDc.cl1ation of oertificatell. Council shall, 1U1leu it is 

renewed in accordance 
with tile provisions of sub-section (2), oxpire at 
the end of such period, not exceeding five yeara 
from the date of its issue, as may be specified 
therein. 

(2) Any such load-line certifieate may, a.fter a. 
8urvey oot -leM effective than the survey required 
by, the load-line rules before the issuo of the certi-
ficate, be renewed from time to time by the 
Govemor G1lneral in Council, or by any person 
authorised by the Govemor General in Council to 
issue a load-line certificate, for such period (not 
exceeding five years on any occasion) as the Gov-
ernor General in Council or the pet80n renewing 
the certificate thinks fit. 

(3) The Governor General in Council shall 
cancel any such load-line certificate in force in 
respect of 0. ship if he has reason: to believe that-

(i) material alterations have taken place in 
the hull or superstructUl'e8 of the ship 
which affect the position of the load lines ; 
or 

(ii) the fittings a.nd applian(',68 for the pro-
tection of openings, the guard taila. the 
freeing ports or the means of acce88 to 
the crew's quarters have not been main-
tained 011 the ship in as effective a con-
dition as they were in when the certi-
ficate was isaued. 

(4) The owner of every ship in respect of whioh 
any sud) certifi(:ate has }Ioon issued shall, 80 long. 
As the certificate remains in force, cause the ship 
to be surveyed in the prescribed manner onoe 
at least in each year after the iuue of the certi-
ficate for the purpose of sooing whether the certi-
ficmtc should, having regard to suh-860tion (3),. 
remnin in fbrce, and if the ship is not 80 surveyed, 
the Governor General in Council shall cancel the 
oertificate : 

Provided that the Govemor General in. eOGoU, 
if he thinks fit ·in any particular case, may extend 
.the said period of one year. 
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(6) Where any such load-line certificate has 
expired or been eancelled, the Govemor General in 
Council may require the owner or master of the 
ship to which the certificute relates to deliver up 
t,W, certificate &8 he direct.s. and the ship may be 
detained until lIuch requirement has been com-
plied with, and if the oWner or master fails with-
out reasonable cause to comply with such require-
ment, he shall for each offence b" liable to a fine 
which may extend to one hundred rupees. 

(6) On th~ survey of auy ship ill pursua,n(l{l of 
thiB aection there shall be paid by tbe owner of 
the 'ship 8uch .fee 88 may be pre8C1·ibed. 

224B. (1) No British ship registered in British 
India shall proceed to sea 

Ships not to p,.m'98ll t.u unless thore is in forcJc in 
18& without. oertiflr.o.te. respe<lt of theshipa load-

line certificati<1 iBaued 
under the provisiorul of section 224. 

(2) The master of every Britisll ·ship registel'fd 
in BritiBh India. shall produce t.o the officer of 
Customs, from whom a port. dearanCtl for the shiV 
is demanded, the oertifit~a.te which is required by 
the foregoing provisions of this section to be in 
force when the ship l'rocMds to sea, and the port 
clearance shall not btl granted, and the ship may 
be detained, until that r.ertificato is so produced. 

(3) The master of any ship which proceeds or 
attempts to proceed to sea in eontravention of 
thiB section shall for fliWb offence be liable to u fine 
whioh may extend to one thousand rupees. 

224C. (1) When a load-line oertificate ha.s been 
P hI' ti of I d.Jine issued in pursuanco of the .ulC&on oa f' ,. f 

certificate o.nd pe.rticulo.rH oregoUlJ! proV1810ns 0 
relating to deptb ,)f 10,,11· this }'art in respect. of a 
lng. British IIhip registered in 
British India other than a home-trade ship not 
exceeding SOO tons burden-· 

(i) the owner of the ship shall fort·hwith Oil the 
receipt of the certificate causo it to be 
framed and posted up in SODle oon-
spicuous p,lac::e on board the ship, aud to 
be kept 110 framed and posted up and 
legible 80 long as the oortificate remains 
in foroe and the ship is ill use ; and 

(ii) the lll&8ter of the ship, before making any 
other entry·in any offioiu.l log-hook, shall 
enter or ca'uxe to be ent.t~Cll therein t.he 
particulars as to the position of the 
deck line and load linC8 8pecified ill the 
certificate. 

(2) Before any such ship leav(ls any dock, 
wharf, harbour or other place for the purpostl of 
proceeding to sea, the :master thereof shall-

(i) enter or cause to be entered iu the official 
log-book sllch particulars relating t.o the 
dept.lI to whlch the ship is for the time 
being loaded &8 the Governor General in 
Council· may by rules made in thi8 
behalf prescribe ; -and 

(ii) cause a notice, in such form and COD-
taining such of the !laid Jlarticular8 &8 
may be required by the said rules" to 
be posted up in some oonspiouoUil 
place on board the ship and to be kept 
80 posted up and legible until the 'hip 
arrives at some other dock,. wharf, 
harbour or place: 
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Provided that, the Governor General in Co()uncil 
may by the said rules exempt horne-trlule 
ships or any claSs of home-trade shipe 
from thf\ requirements of clause (ii) of 
this sub-section. 

(3) If the ;Dl88ter or owner of any British ship 
registered in British India fails to comply with 
thfl proviaioDs of this section, be shall for each 
offence be liable to a fine which may extend ·to 
two hundred rupees. 

224D. (1) Before l.LIl agreement with th,: orew 
. . of any British ship regis-

I_tlon .uf ~tlO111ars tered in British Indiu., in 
&8 to load Im .. s \II agl'llC- • monta with crew. respec:t of which a loau-

line certificate is in force, 
is signed by any member of the crew, the master 
of the ship shall insert in the' agreement the parti-
culars as to the position of the deck line and 
lOiW lines specified in the cerfiificate,,..a if he fails 
to do BO, he shall for each ofIen~·liable to a 
fine which may extend to two hutidre,d rupees. 

\2) In the case ofa Uritish ship re.gist'red in 
British India, being a foreign-going l,hip, the ship .. 
ping maater sha.ll not proceed with the engage-
ment of the crew untiI-

(i) there is produced to him 11 load-line eerti .. 
ficate for the time being ill force in res-
pect of the ship; and 

(ii) he is satisfied that the particulars re-
quired by this section have been ill8('.rted 
in the agreem£lJlt with the crew. 

Spooiol prO'/.~ as t.o skips n(}/ regist~cd in 
BritiBh 17ulia. 

224E. (1) The Governor General in Co11llOil 
may, at the request of a 

~.line oor.'ifioatd!,f .country to which the In-
Bbipe not rtlt:l18tered In te t' 1 C nt' British India. - rna 10M onve IOn 

respecting Load Lines, 
1930, applies, issue an int.ernational load-line 
certificate in respect of a ship of i,hu.t (~ountry if he 
is satisfied in 1ike manner as in the case of a British 
ship registered in British India that he can pro-
perly iesue the ccrtMicate, and where a cei·tificate 
is issued at such a request, it shall contain a 
statement that 'it hali been s~ issued. 

(2) With a view to determining the validity 
in British . India of certukatrs purporting to have 
bef...n issued in accordance with the Intcrnationat 
Convention l't'specting Load Lines, 1930, in respect 
of ships not registered in British India, the Gov-
ernor G(mcral in Coundl shall makcsuch rules 
8S appear to him to be necessary, and for the pur-
pose of the provisions hereaftel' contained in this 
Part relating to ships not registered in British 
India, the expression ' a valid international 
load-line certificate' means a certificate comply-
ing with such of those rules as are applicable in the 
circ\UDl8~8. 

224F. (1) A surveYOr-authorised in this behalf 
by the Governor General 

lMpeotion and control • C oil at 
of ahipII not regllltered in m oun ~ay, a'III/J 
Brittth India. nlaBOrtable t~me, go on 

board any ship not ,regis-
tered iB British. India beiDg a ship of 160 tonB 
groea toDnage or upwards (,,8,rrying cargo or pu" 
.ngert and ~ to a country to which 
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the International Convention respecting Load 
Lines, 1930, a.pplies, when BUob ship iB within 
a.ny port in British Illdia. for the purpose of 
deOllUlding the produution of any load.:.line cer-
tificate for the time being ill forceI in respect of 
the ship. 

(2) If a. vaJid intemationa.l load· line cert.ifica.te 
is·produoed to the surveyor on any sllch demand, 
the surveyor's pov.'ers of inspecting the ship with 
) f18peot to load line shall be limited to seeing-

(i) thl\t. the IIhip is not loaded beyond the 
limits allowed by the certificate ; 

(ii) that the position of the load linea on the 
ship corres"ponds with the position speci-
fied in the certificate ; 

(iii) that no material aJtemtioDS have taken 
place . in the hull or superstructures 
of the ship which affect the position of 
the loa.d lines ; 

(iv) that the fittings and appliances for the 
protection of openings, the guard mils, 
the freeing ports a.nd the meam of acooaa 
to the crew's quarters have beeD main-
tained on the ship in as elective 8 condi-
tion as they Were in when the certificate 
was issued. 

(3) If it is found on any suoh inBpection that the 
ship is loaded beyond the limits allowed by the 
certificate, the ship may be detained and the pro-
visions of section 238 sha)) apply. 

(4) If it, is found on allY suoh inspection that 
the loa.d lines on the ship are not in the position 
specified in the oertificate, the ship may he de-
tained until the matter has been l'('.ctifieci to the 
satisfaction of the surveyor. 

(6) If it is found on any 8uoh inspection that 
tAe ship has been so mat.erially altered in respect 
of the matters referred to in olauses (iii) aad 
(iv) of sub-section (2) that the ship is manifeatly 
unfit to prooef>4 t.o sea without danger to human 
life, the ship shall be deemed to be unsafe for the 
purpose of section 232 (in the case of a British 
ship) or for the purpose of Bection 238 (in the oase 
ofa foreign ship) : 

Provided that where the ship has heen detained 
under either of the last-mentioned sections, the 
Governor General in Council shall order the ship 
to be released as soon as he is satisfied that the ship 
is fit to proc:eed to sea without danger to human 
life. 

(6) If a valid interDAtionaJ load-line certifioate 
is not produced to the surveyor on Buch dernand 
as aforesaid, the surveyor shall have the same 
power of inspe<lting the ship, for the purpose of 
seeing that the provisions of thia Part relating to 
load lines have been complied with, as if the ship 
were a British ship registered in British India. 

(7) For the purpoaea of this section a ship'shaJl 
be deemed to be loaded beyond the limits allowed 
by the certmoate if she is ~o loaded ~ to 8ubmerge 
in salt water, when the shIp has no liat, thea.ppro-
priato load line on each side of tile ship, that 
is to l!IIly, the load line appearing by the 
certificate to indicate tl,e maximUDl depth to 
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whioh the ship is for the time being entitled under 
the International Convention respecting Load 
.Linea, 1930, to be loaded. 

224G. The master of every ship not registered 
(JerWioate of sbip not in. British India being a 

~i"tel'(ld in British India ship of 150 tons gl'Ol8 
to be produ(!OO to Cu.tomB. tonnage or upwards 
carrying cargo or passengers, and belonging to a 
country to which the International· f'Amvenuon 
respecting Load Lines, 1930, applies, shall pr0-
duce to the offioer of Customs from whom a port 
clearance for the ship from any port !n British 
India is demanded-

(i) in a case where port clearance is demanded 
in respect of a voyage to a port or place 
outside British India, a valid interna-
tional load-line certificate ; 

(ii) in a case where port clearance is demanded 
in respect of a.ny other voyage, either a 
valid international load-line certificate 
or a valid British India l~-line certi-
ficate ; 

and the port clearance shall not he granted and 
the ship may be detained until the certificate 
required by thiR section is 80 produced. 

224H. The provisions of section 220 shall 
Marking of deck line apply: to ~ps not. regis-

and load linea of ships no~ tered m Bnt18h J ndia pro-
registered in Britisb India. ceediog or attempting to 
proceed to sea from ports in British India as they 
apply to British ships registered in British India 
8ubject to the following modifications, namely :-

(i) the said section shall not apply to a ship 
not registered in British India if a valid 
international load-line certificate is pro-
duced ill respect of the ship' ; a.nd 

(ii) subject. to the provisions of clause (i) 
of this section a foreign ship which 
does not comply with the conditions of 
assig~ent to the extent required in her 
case by the said section 220 3ha1l be 
deemed to be unsafe for the purpose of 
sect.ion 238. 

1241. The provisiollR of section 221 shall apply 
Submersion of load line to ships not registered in 

of .~ipll not registered in British India, while they 
Brltl8h In~. are within any port in 
British India as th(lY apply to ships registered in 
British India subject to the following modifica-
tions, namely;-

(l) no ship of 100 tous gross tonnage or 
upwards carrying catgo or passengers and 
belonging to a country _ to which the 
International Convention respecting 
I.Dad Lines, 1930, applies, shall be de-
tained and no l)roceedinga shall be taken 
against the owner or master thereof by 
virtue of the sa.id section except after 
an inspection by a surveyor as provided 
by 8OOtion 224F ; and 

(ti) the expression • the appropriate load 
line' in relation to any ship not regis-
tered in British India shall mean-

. (a) in the case of a ship in respect of whioh 
there is uroduced on such an inap8lltion 
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&II aforesaid a valid international load-
line certificate, the load line appeari.na 
by the certificate to indicate the maxi-
mum depth to which the ship is for 
the time being entitled. under tM In-
ternational Convention respeotina 
Load Lines, 1930, to be loaded ; 

(b) in any other case, the load line which 
corresponds with the load line indicat-
ing the maximum depth to which the 
ship is for the time being entitled under 
the load-line rules to be loa.ded, or, if 
no load line on the ship correaponda 
as aforesaid, the lowest load line 
ltiereon. 

224:J. 'fhe provisions of scction 223 shall apply, 
lnapeotion of ,hips in the I:!8.me mannm: ... 

no_ resiatered in Hriti~h they apply to British 
India. ships registered in British 
India, to all other ships while they arc within any 
port in British India, except ships to which the 
provisions of section 2:l4F a.pply. 

224K. (1) The provisions of this Part relating 
Load.line (.erLili()ltte~ to the issue, effect, dura-

of ahipa not registered in tion, renewal and cancel-
British India. lation of British India 
load-line oertificates shall apply to ships not re-
gistered in Briti~h India as thoy apply to British 
ships registered in .british India. subject to the 
following modificatioIDI, namdy :-

(i) any such certificate may be issued in res-
pect of any such ship as in respect of a 
ship registered in British India, provided 
that any such certificate isiued in respect 
of a ship of 150 tons &ro811 tonnage and 
upwards carrying cargo 01' passengers 
and belonging to a .country (;0 which the 
International 0onvcution respecting 
Load Lines, 1930, applies, shall only be 
valid so long as the ship is not plying on 
voyages from or to auy place in British 
India to or from any place outside British 
India and shall be endorsed with a state-
ment to that effect and shall be canoelled 
by the Governor General in Council if 
he has reason to believe that the ship is so 
plying; and 

(ii) the survey required for the purp086 of 
seeing whether the certificate. should 
remain in force shall take place when re-
quired by the Governor General in 
Council. 

(2) If the Governor General in Council is satia-
fied-

(i) either-
(a) that by the law in force in any part of 

HiB Majesty'li dominions outside 
British India provision has been made 
for the fixing, marking and certifying 
of load lines on British ships (or any 
cl&88 or description of British shipe) 
registered in that part of lfu Majesty's 
dominioWl,or 

(b) that provision has been made .. afore. 
said by the law in force in any foJ:eip 

• 
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COWltry' with respect to Bhips (or allY 
class or description of ships) of that 
cOWltry and has also been 80 made (or 
has been agreed to be so made) for r&-
cognising British India load-line certi-
ficates as having the· same effect ill 
ports of that COWltry as certificate 
issued under the said provision, ~d 

(it.1 t.hat the said provision for the 6xiag 
marking and certif~~ of load lines is 
based on the same principles as the 
corresponding provisions of thie Part 
relating to loadlines and is equally 
effective, 

he may, by notification in the Guette of India. 
direct that load-line certificates issued in pursuance 

. of the said provision in respect of British ships (or 
that class or description of British ships) registered 

. in that part of His Majesty's dominions, or in ree-
pect of ships (or that cla88 or description of ships) 
of that foreign country, as the case may be, shaJl 
have the same effect for the purpose of this Part 
&8 British India load-line certificates: 

Provided that such direction shall not apply 
to ships of 150 tons gross tonnage and upwarda 
carrying cargo or passengers and belonging to 
countries to which the International Convention 
respecting Load Lines, 1930, applies, if such ships 
are engaged in plying on voyages from or to any 
place in British India to or from any place out-
side British India. 

224L. The ID88ter of every ship not registered 
Certifie&tes to be pro. inh Briht~ Indih&. hothher 

duoed to Coatoma by t an s tpl! to w lC t e 
lhipe nDt regi8tered in provisions of section 224G 
British India. apply shall produce 
to the officer of Customs from whom aportJclear-
anoe for the ship from any port in British India is 
demanded, either a British India load-line certifi-
cate or a. certificate having effect undf"..l' this Act as 
such a certificate, being a certificate for the time 
·being in force in respect of the ship, a.nd the port 
clearance shall not be granted and the ship may be 
detained until the certificate required by this 
BeCtion is so produced. 

Loading of Timber. 
224M. (1) The Governor General in Counoil 
Powur of Governor Gen. ailiall, subject to the con-

eral in CoUnoil to make dition of previous publi-
fUIu .. to timlMlr c&rgo. cation, make rules (here-
after in this section referred to 80S the 'timber 
Oi.rgo rules ') as to the conditions on whioh 
timber may be ca.rried as mugo in any uncovered 
space on' the deck of any ship. 

(2) The timber cargo rules may prescribe a 
special load liM to be used only when the ship is 
carrying timber &8 cargo on deok and the condi-
tions on which such speci$.l load line may be 
assigned, and may furthet. prellCrihe either gene-
~lly or with reference· t,q. particular voyages and 
&e&8ODB the manner and position in which such 
timber is to be 8to~ed a.nd the pl'ovisions which 
are to be made for the safety of the Crew. 

(3) If any provision of the timber cargo rules 
ia OO.Btlavened iD. the caae of any Britieh ship 
~ .. in BriiWl 1Ilctit., the III&8ter of the ahip 
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ahan be liable to a fine whioh may extend to five 
thQuaand rupees: 

Provided that in any proceedings against a 
master in respect of a contravention of the timber 
cargo rules it shall be a good defence to prove that 
the contravention was due solely to deviation or 
delay, being deviation or delay caused solely by 
stress of weather or other circumstances which 
neither the master nor the owner nor the charterer 
(if any) could have prevented or forestalled. 

(4) Any surveyor authorised in this behalf by the 
Governor General in Council may, at any reasQnab16 
time, inspect any ship carrying timber as cargo in 
any uncovered Bpace on her deck for the purpoee 
of seeing whether the timber cargo rules have 
bee n complied with. 

(5) The foregoing provisions of this sect.ion and 
the timber cargo rules shall apply to ships not 
registered in British India, while they are within 
any port in British India as they apply to British 
sb.ipa registered in BritiBh India." 

18. For the heading to !leotiODS 227 and 2~8 of 
Subetitntion of Dew the said Aot and for those 

_tiona for _tiona 227 sections the following 
ad 128, Act XXI of heading and seotiOll8 shall 
11123. be substituted, namely;-

I, Sulxliviftcm LoaiJ, LifW. 
227. (1) Where-

Submeraion of 1lUb-
di'-' load linH ill cue 
of Britiah JlII8IIIlIIS8f 
.teamer rel(iJtereil in 
British Inma. 

(/I) a British passenger steamer regist.ered 
in British India bas been marked 
with subdivision load lines, that is to 
say, load lines indicating the depth to 
which the steamer may be loaded having 
regard to the ('xtent to which she is sub-
divided and to the space for the time 
being allotted to passengers, and 

(6) the appropriate 8ubdivision load line, that 
is to say, the subdivision load line appro-
priate to the space for the time being 
allotted to pa.l"sengers on the steamer, ill 
lower than the load line indicating the 
maximum depth to which tht' steamer is 
for the time being entitled under the 
provisions of this Part to be loaded, 

the steamer shall not be 80 loaded as t.o submerge 
the appropriate subdivision load line on each 
side of the steamer when the steamer has no list. 

(2) If any Bucll steamf'T is loaded in contraven-
tion of this section, 1,be owner or master of the 
steamer shall for I'seh ofif:'n(',e be liahle to a fine 
which may extend to O1)e thousand rupees and to 
such additional fine, not exceeding the amount 
hereinafter specified, as the Court thinks fit to 
impose, having regard to the extent to whioh the 
earning capacity of the Mhip WitS, or wo~ld have 
been, increased by reMon of the 8ubmerslon. 

(3) The said additional fine shaH not exceed one 
thousand rupees for every inch or fraction of an 
inch by which the appropriate subdivision load 
tiDe on each side of the ship was submerged, or 
would have been submerged if the ship had had no 
liR. 



(4) Without prejudice to any prooeedin@8 under 
the foregoing provisions of this section, any such 
ltea.mer which is loaded in contravention of this 
section may be detained until she ceases to be 80 
loaded. . 

228. The provisions of section 227 shall apply 
A. plioation of tleCtion to passenger steamers 

22i ~ Iteam8l'l not reo not registered in British 
filtered in BeUi.h India. India while they are with-
in any port in British India as they apply to 
British passenger steamers registered in British 
India." 

rt. In section 284 of the said Act, after the word 
.. _ d t f tio .. unsafe," the following AllIeD meD 0 IIeC n • 

IU. A.ct XXI of 1923. words shall be inserted, 
D&lDely:-

.. or if a ship is detained in pursuance of any 
provision of this Part which providet 
for the detention of a ship until a certain 
event occurs"'. 

IS. In section 288 of the said Act, after the word 
" unsafe " the following Amendment of seotion 

U8, Act XXI of 1923. words shall be inserted, 
namely:-

.. by reason of the defective condition of her 
hull, equipments or machinery, or". 

18. Section 241 of the said Act shall be omitted. 
Repeal of !leotion 241, 

Act XXI of 192:" 

80. After section 24-2 of the said Act the follow· 
Inaertion of ne,., PtC- ing sections shall be in-

tion 242A in Act XXI serted, namely;-
of J923. 

"242A. (1) On and after such date 18 the 
Governor Gene-

Wireleu direction- ]. Co '1 
finding apJl8rat1Ja. ra In unCI 

may. by noti· 
firatjon in the Gazette of India, appoint 
in this hllalf every British ship registered 
in Brit.ish India being a passenger 
steamer of 5,000 tons grOIl8 tonnage or 
upwardll shan • • • be provided with 
a wireJeBB direction-finding apparatus of 
the prescrihd dellcription. 

(2) If this section is not complied with in the 
case of any sU('h ship, the masteI or owner 
of the ship ellaH le liable in respect of 
each offence to a fine which may extend 
to two hundred rupees. 

242B. (1) Every ship compulsorily equipped 
Wirell!l& ~Jegraph log. ~?er thf eD..1~ VJBlOns 0 """'~lon 

242 with a wireless telegraph installation 
shall maintain in the wireless telegraph 
room a wireless telegraph log in which 
shall be entered such particulars relating 
to the operation of the wireless telegraph 
installation and as to the maintenance of 
the wireless telegraph service &8 may be 
prescrib'dd. 

(2) The pro~ions of section 122 shall apply 
to the Wll'eless telegraph log kept under 
this section. as if it were &n official log. 
book." 
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It. To lub-8('ctioJl (2) of section 248 of the eaid 
AmendDIent nf aection Act the following proviso 

243, Aot XXI oi 1923. shall be added, namely :_ 

" Provid~d tha~ if a valid Safety Convention 
~rtlficat.e 111. produ~ed in respect of any 
ShIp not regIstered m British India the 
inspection shall be limited to seeing'tluat 
the ship is provided' with a wireless 
telegraph installation and that the num-
ber of certified operators and watchers 
corresponds substantially with the parti-
culars stated in the certificate. II 

II. In clause (a) of sub-section (2) of section 
Amendment of IeOtion 2415 of the laid Act,-

146, Aot XXI of 1923. 

(0) after the word" installation" the words 
Cj and wireleRS direction-finding appa-
ratus II shall be inserted ; 

(6) a&r the word U maintained II the worda 
"the form of the wireless log and the 
particulars to be entered therein II shall 
be inserted ; and 

(c) the proviso shall be omitted. 
18. In Part V of the said Act, after section 245 
IDIertioIl of Dew leO- the following headings 

tion, U6A-246M in Part and sections shall be 
v, An XXI of 1923. inserted, namely :_ 

.. A~UiIng Lampa. 
245A. (1) Every British Rhip registered in 

S' aD' I British India being a 
'8D lDg ampll. ship of over 150 ton.'1 groBS 

tODll&ge shall, when proceeding to sea. from any 
port or place in British India. to any port or place 
outAlide British India, be provided with a signal-
ling lamp of the type approved by the Governor 
General in COimcil. 

(2) If any ship proceeds or attempts to pro-
ceed to sea in contravention of thiB section, the 
owner or master thereof shall for each offence be 
liable to a fine which may extend to two hundred 
rupees, 
&fety Cerliji,ctJUa, Radio-telegraphy Certificatu 

and Exemption Certijir:afR8. 
245B. The provisions of this Part relating to 
Operation of proVilioDil Safety Certificates, Quali-

rel&t.ing to Safl'ty ('.ertl. tied Safety Ckrtificates, 
fieatel and Exemption Safety Radio-telegraphy 
Qenifio&teII. Certificates and Exemp-
tion Certificates, that is to say, the provisions of 
section 245C to section 245M inclusive, shall 
have efiect only from such datf' as the Governor 
General in Council may, by notification in the 
Gazette of India, appoint in this behaH. 

245C. (1) Upon receipt of a declaration of sur· 
Safety Certificaklil a~d vey. granted under Part 

Qualified Safety Certlfi· III m. respect of 0. steam-
_tell. ship for which a certi-
ficate of survey is requirod by that; Part, the 
Governor General in Councilsho.ll, if satisfied that 
the steamship complies with all t.he provisions &8 to 
construction, machinery and equipment8 (includ-
ing life 8&VlDg appliances, and wireless telegraphy 
installation) applicable to such steamship under. 
JDOIUD • 



~. Act, catlll8 a certificate, to be called a Safety 
Certificate or 8 Qualified Safety Certificateaa the 
case may bt', to be preI,ared and delivered through 
such officer as the Governor General in Council 
may appoint in this behalf to the owner or 
master of the steamship. 

(!) The Safety Certificate shall be iu the pres-
cribed form and shall stat.e that the. steamship 
complies with the requirements of the Interna-
ticmal Convention for the Sa.fety of Life at Sea, 
signed in London on the 31st day of May, 1929. 

(3) The Qualified Safety Certificate shall be in 
thepreecribed form and shall stat!e in what res-
pects the steamship complies with t,he require-
ments of the International Convention for the 
Safety of Life at Sea signed in London on t.he 
31st day of May, 1929. 

24E>D. (1) The owner 01' msster Qf any British 
. ship registered in British 

, 8a!8t1 RaciII)·Waarapby India which is not a Certificate. 
passenger llteamer but 

which is required by t.he provisions of section 242 
to be provided with a wirele88 telegraphy installa-
tion and which is intended to ply on voyages from 
or to any placeiu British India to or from any 
place outside British India shall, jf the Governor 
General in Council is satisfied that the ship com-
plies with all the provisions &8 to wireless telegra-
phy applicable to such ship under this I'art., receive 
a certificate to be called a Safety Radio-telegraphy 
Certificate, to be preparod and delivered t.hrough 
such officer as the Governor General in Council 
may appoint in this behalf. 

(2) The Safety Radio-telegraphy Certificate 
shall be in the prescribed form and shall state 
t.hat the ship complies in respect of wireletls tele-
gt&})hy ipsta1lation with the requirements of the 
International Convention for the Safety of Life at 
Sea, signedlll London on the 31st day of May,l929. 

mE. The owner or master of any British ship 
Exem tion Certificate. re~ter.cd .in British India ,. 

p whIch 18 lJltended to ply 
on voyages from or to any place in British India 
to or from any place outside British India and 
in regard to which the Governor General in 
Council has made a declaration under section 
126 or an order of exemption under the proviso 
to sub-section (1) of section 242 shall on applica-
tion to the officer appointed in this behalf by 
the Governor General in Council receive· from 
such officer a certificate in the prescribed form to 
be called an Exemption Certificate. 

245}'. (1) A Safety Certificate. Qualified Safety 
Duration of Certmcatel. Certificate, Safe~y Radio-

telegraphy Certificate or 
Exemption Certificate issued under the provisions 
of section 245C, 245D or 245E, shall not remain 
in force for more than one year from the date of 
its. issue, nor after notiCe is given by the authority 
issuing it to the owner or mast.er of the ship in 
respect of which it has been issued, that that 
authority b&s cancelled the certificate. 

(2) If the ship in respect of which any such certi-
ficate has been issued is absent from British 
India at the date when the certificate expires, 
the~. authority issuing the oertificate, or u1 
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person &1lthorised by th3t authority for the p~ 
poee, may, if it appears prot>er and reuoDable 
SO to do, grant such extension of the certificate 
as will allow the ship to return to British India, 
but no such extension shall htl'TO effect for more 
tlmn five months from the sn.id da.te. 

(3) If the ship in respect of which a Safety 
Certificate i88Ul'd under section 245C is in force 
hal> on board i.ll the courlle of a particular voya.ge 
a tota.l number of persons less than the nwnber 
stated in the certificat.e to be the number for which 
the life-saving appliances on t,he ship provide, 
the owner or master of the Rhip may obtain from 
the authority iesuing t.he certificate, or any 
person authorised by that authority for the 
purpose, a memorandum to be attaohed to the 
certificate stating the total number of pereoll8 
carried on the ship OIl t,hat voyage, and the modi-
fications which may be made for the purpo8e of 
that voyage in the particularli with respect to 
life-aaving appliances stated in the certificate. 

245G. (1) The Governor General in Council 
may, at the request of 

Iuue of Certificates to th G t f 
,hipe of fomgu OOuntrittl. e overnmen. 0 a 

country to whlch the 
International Convention for the Safety of Life 
at Sea, 1929, applies, oause a Safety Certificate 
or Safety Radio-telegraphy Certifi('.ate to be 
issued in respect of a ship of t.hat country if he is 
aati!fied in like manner as In the case of a Britilili 
ship regietert'd in British India that such a. certi-
ficate can properly be issuf'o , and, where II. Cl'!rti-
ficate i'l issued at such a requeflt, it shall CODtain 
a statem<:'nt that it h8s been so issued. 

(2) With a view to determining the validity 
in British India of certificates purporting to 
have been issued in accordance with the Inter-
oational Convention for the Safety of Life at Sea, 
1929, in respect of ships not registered in British 
India. the Governor General in Council shall make 
such ~ule8 as appear to him to be necessary, and 
for the purpose of the provisions of this Act the 
e%pression ' a valid Safety Convention Certifi-
oate' means 8. certificate or certifioates com-
plying with such of tho~ rules as are applicable 
in the oircumstances. 

(.1) Where a valid Safety Convention Certificate 
is produced in respect of a p&886nger steamer not 
Jegistered in Britilih India and there is a.ttached to 
the certificate a memorandllmwhich-

(a) has been iaaued by or under the authority 
of the Government of the oountry to 
which the steamer belongs, and 

(b) modifies for the purpose of any particular 
voyage, in view of the number of persona 
actually carried on that voyage, the par-
ticulars stated in the certificates with teS-
pect to life-saving appliances. 

the certificate shall have olIect for the purpose of 
that voyage 8.8 if it were modified in accordanoe 
with the memorandum. 

245H. (1) No BritiBh sbip registered in Britilh 
l'rolUbiiion on prooeed. India being a passeaser 

ins to _ without oerii· steamer shall prooeea len 
·a.M. avo,.. trom anY' pIaoe 



in ~ritish .lndi& to any place oubride British India 
uDlesa there is iD, force in respect of the ship either-

,. 

(a) a Safety Certificate issued under leCtion 
2450, or 

(b) a Qualified Safety Oertificate iB8ued under 
section 200 audan Ey.e~ption Certi-
ficate issued under section· 24liE, 

being a certificate or eel ®!?ates which by the 
terms thereof is or are applicable to the voyage on 
which the ship is about to proceed and to the trade 
in which she is for the time being engaged. 

(2) No sea-going British sb.ip registered in 
British India being a ship of 1,600 tons gross ton-
nage or upwards other than a pasf6nger steamer, 
shall proceed. on a voyage from any place in British 
India to any place outside British India unleas 
there is in force in respect of the ship-

(a) such certificate or certificates &8 would 
be required in her case by the provisions 
of sub-section (1) if she were a paasenger 
steamer, or 

(b) a Safety Radio-telegraphy Certificate 
issued under section 245D, or 

(0) an Exemption Certificate, i88Uod under 
section 245E, relating to the wireles8 
telegraphy equipment, 

being a certificate or celtifiea.teSl which by t.h~ 
terms thereof is or are applicable to the voyage 
on which the !!hip is about to proceed and to the 
trade in which she is for the time being engaged. 

(3) If any ship to whieh this soction applies 
proceeds. or attempts to proceed. to sea in oontra-
vention of this section-

(a) i~l the case of a ship being a pe.asenger 
steamer, the lllBster or owner of the 
steamer shall, without prej udice to any 
ot,her remedy or penalty under thia Act. 
be liable for each offence to a fine which 
may extend to one hundred rupees fOl 
every passenger carried on board the 
steamship; and 

(b) in the calle of a ship not being a paMeDgel' 
steamer, the master or owne.t' of the ship 
shaH for each offence be liable to a iDe 
which may extend to one thousand 
rul~e8, 

(4) The master of every ship to which this sec-
tion applies shalLproduce to the officer of CustolDl 
from whom a port clearance for the ship is demand-
ed the ct'rtificate or certificates required by the 
foregoing provisioIl8 of this section to be in force 
when the ship proceeds to sca, and the port clear-
ance shall not be granted and the ship may be 
detained until t.he said certificate or certificates 
are 80 produced, 

(5) Where an :Exemption Certificate iuued 
under section 245E in respect of any ship to whioh 
this section applies speciflcs Bny conditions OD 
which the oertificate is issuoo a.nd tho..ie conditions 
.u. contr~venecl, the master or owner of the ship . 
ahall for each oflence be liable toa fine which mal 
_tend to o~ thouaand rupeell. ' 



25 

24UI. (1) Where there ia produced in respect 
. . of any steamship not re-

Reoopi~lOn of ee~tl' !Z;istered in Brit-ish India. lIC4tee 18SUed .)utaICie . 
Britieh India. a valid Safety Convention 

Certificate, such certi-
ficate shaU be accepted as having the same force 
as the corresponding certificate i88ued in respect 
of a ship registered in British India by the Gov-
ernor General in Council. 

(2) The master of every ship not registered in 
Britiah India. being a. pa.saenger steamer or being 
a. ship of 1,600 tom gross tonnage or upwardt 
belonging to a. country to which the Interna-
tional Convention for the Safety of Life at Sea., 
1929, applies, shall produce a valid Safety Con-
vention Certificate to the officer of Customs from 
whom a. clearance for the ship is demanded in re&-
pect of a voyage from 1;\ plaee in British Indil1 to 
& pla.oe outside British India, and a clearance ~;lall 
not be granted and the ship may he detained until 
such a certificate is 80 produced. 

(3) Where a valid Safety Convention Certificate 
is produced in respect of a passenger steamer not 
registered in British India the steamer shall not be 
deemed to be UUlWofe for the purposes of section 238 
of this Act by reason of thp. defective condition of 
her hull, equipments or machinery unless it appeare 
that the steamer ca.nnot. proceed to sea without 
danger to the passenger .. or crew owing to the fact 
that the actual condition 01 the ship doel.! not 
correspond substantially with the particulars 
stated in the c.ertificate. 

24M. (1) The Governor General in Council 
Power . of Governor may, subject to the 

General in Council t.o oondition of previous 
make ruleK ... t.o ctlrtifi. publioation, make rulea 
oates. to oarry out the purpo8e8 
of the provisions of this Part relating to Safety 
Certi1icates, Qualified Safety Certificates, Safety 
Radio-telegraphy Certificates and Exemption 
f'Alrtificates. 

(2) In particular and without preJudioe to the 
generality of the foregoing power, such rules may 
presoribethe form of the certificates referred to in 
sub-sectiom (2) and (3) of seotion 245C, sub-
section (2) of section 245D, and 86Ction 245E, the 
oharging of fees for the grant of such certificates, 
the amount of such fees, and the manner in whioh 
they shall be recoverable. 

(3) The Governor General in Council may 
delega.te to any person the functions assigned to 
the Governor General in c.ouucil by sections 2450. 
246D a.nd 245Gof granting a Safety Certificate, 
a Qualified Safety Certificate or a Safety Radio-
telegraphy Certificate in respect of any shipe or 
olassea of ahipe. 

245K. The provisions of tlootions 139, 139A,. 
Application of IMIOtiODI 140 and 142 of this Act 

.111, 1311A, l~O ud 142 of Bhall a.pply to and in 
AlIt t.o oertiflcatee. relation to every oertifi-
cate issued by the Governor General in Counoil 
under sections 246C, 245D and 24:!SE in the sa.me 
manner as they apply to and in relation to a certi-
ficate of survey. 
ID02LAD 
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240L. TIle GQvernor Gene1'81 in Counoii may 
Jeaue by fon.'ign Gov. request the Gove~ment 

.~nt ,of oert~fica~ .to of a country to whlch the 
lhiJ!R registered In llntillh International Convention 
Ind~, f . 

. or the Safety of Life at 
Sea, 1929. applies, toi88ue a Safety C-ertificate or 
. a S~e~y Ra?io-teltlgra.phy Certificate in respect of 
a Bnt18h ship rebristered in British India· and a 
certificate issued in pursuance of suoh a' req~leat 
and containin!! 8 statement :lmt. it has been Fie 
is8Ued shall have eife(lt for the" purpose!!· of tbi8 
Act as if it had heen iS8ued by the Governor 
General in Council. 

245M. Where any foreign ship is detained under 
JJotention of forei8n this Part in any caae 

IhiJIII in caBell not reo to which the pro"iaions "ned to in IOCltion 238. of section 238 do not 
apply, or where any proceedings are taken 1lllder 
this Part against the master or owner of any such 
,hip, notice shall forthwith be served on the 
Consular officer for the count.ry to which the ship 
belongs at or nearest to the port where the ship is 
for the time being, and 8u(lll notice shall specify 
the grounds on which the ship has been detained 
or the proceedings have been taken." 

M. After Part V of the said Act the following 
1II88rtioD of new Part Par.t and sections shan 

VA in Act XXI of 1923. be lll8erted, namely :-
"PART VA. 
NAVIGATION. 

245N. (1) No person on any British ship 
HeUlod of giving helm registered in British India 

eniers. shall when the ship ;s 
going ahead give a helm or steering order COD-
taining the word. '8tarboard 'or . right ' or any 
equivalent of 'starboard' or 'right', unless he 
intends that the head. of th.e ship sha.ll move to 
the right, or give a helm I;.r steering order con1lain-
jng the word ' port ' or ' left' or any equivalent of 
• port ' or ' left', unless he intends that the head 
of the ship shall move to the left. 

(2) Any pelBOn who (,Amtravenes the provisions 
of this section shall for each oftence be liable to a 
fine which may extend to five hundred rupees. 

2450. (1) Themaster of any British ship regis-
Dutr to report daugerll tered in British India on 

to n.ngation. meeting with dangerous 
ice, a dan~orous derelict, a tropical storm or any 
other direct danger t.() naviga.tion shall eend 
information acoordingly by a.ll means of communi-
cation at his disposal and in accordance with 
luch rules as the Governor General in Council may 
make in this behaH t.() ships in the vicinity and to 
such authorities OD shore as may be prescribed 
by these rules. 

(2) if the master of a ship fails to comply with 
the provisions of this &aCtion, he ahall 116 liable 
for each oftence to a fine which may extend to 
five hundred rupees. 

(3) For the purposes of this section the expres-
.on ' tropical storm ' means 0. hurricane, typhoon, 
Gyolone or other storm of a similar nat~, and 
the master of a 8hip shall be deemed to have met 
with. a tropical storm if he baa reason to believe 
that there is such ~ storm in the vicinity. 



27 

2~P. (1) The lDIIIter of a British ahip regia-
Obliglotiion to reDder tered in BritiSh India on 

~tanoe . on receiYing receiving a aigDa1 of dia-
81gnaJ of dialnll. treSI! by wireless telegra-
phy from any other I!Jhip shall prooeedwith aD 
speed to the aasistaDce of the perlions in dil!Jtreee, 
unless he is unable or, in the special circumat&nceI!J 
of the (,.&Se, COWlide1'8 it unre4s0nable or unneces-
sary to do BO, or unle8I!J he receives information 
that his assistance is no longer required. 

(2) If the master is unable or in the special 
circumstances of the (laMe considers it unreason-
able or unnece888ry to proceed to the aeaistanoe 
of the persons in distress, he shall forthwith send 
a m€'.88&ge by wireless telegraphy informing the 
master of the ship in distress accordingly, and shall 
enter in the official log-book his I('aeons for not 
going to the assiatance of those persj>DB. 

(3) Any master failing to comply with the pro-
visiODB of sub-scction (1) shall be liable to impri-
sonment. for a 1t.>rm which may extend to six 
months, or to a fine which may ex"end to one 
thousand rupees, or to hoth. 

(4) Any master failing to comply with the pro-
visions of sub-section (2) shall be liable to a fine 
which may extend to one thousand rup:~es. 

245Q. (1) The Governor Generlu in Council 
may, subject to the con-

Power. of . Governor dition of previous publi-
General m Counod to make • 
rul. AI to aignala. catlon, make rules pre-

scribing-
(a) the manner of communicating information 

regarding dangers to navigation, and the 
authorities on· shore to whom SllCh 
information is to be (lommunicated, 

(b) the signals which shall be signals of dis-
tress and of urgency, respectively, 

(c) the circumstances in which and the pur-
poses for which any such signal is to be 
used, and the circumstances in whioh it 
is to be revoked, and 

(d) the speed at which any message sent by 
wireless telegraphy in councction with 
such signal is to be transmitted. 

(2) In making any rule under this section the 
Governor General in Council may direo. that the 
breach of it shall be punishable with fine which 
may extend to five hundred rupees." 
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